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Family Allowance to MISA 
Detemi* ia  TUiar Jail

6035. SH RI R A M A N A K D  1 'IW A R Y : 
W ill the M in ister o f H O M E  A F F A IR S  
be pleased to state :

(a) the number o f p;>litical M IS A  
detenus in T ih a r Jail who moved Hiph 
C ou rt and or Government for grant o f 
fam ily maintenance allowance during 
emergency period;

(b) how many o f them were not 
granted fam ily allowance and the 
reasons therefor;

(c) whether Government propose 
TO pay fam ily allowance to such ex- 
A lIS A  detenus o f D elhi who were the 

•sole bread earners for their fam ilies 
who were not earlier granted fam ily 
allow ances, and

(d) i f  so, by what tim-.*, and i f  not, 
reasons therefor ?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  (SH R I C H A R A N  S IN G H ):
(a) 84.

(b) to(d). According to the information 
furtiished by the Delhi Administration, 
fa m ily  allowance has been sanctioned 
in  28 cases. T h e rem aining cases are 
b ein g scrutinised by them ar>d w ill 
be finalised soon.

Reiaatateineiit of Central Government 
Employees

6036. S H R I R A M A N A K D  T IW A R Y : 
W ill the M in ister o f H O M E  A F F A IR S  
be pleased to state :

(a) The number and details o f 
Central Government employees at 
D elhi detained under M TSA during 
emergency w ith grounds o f detention;

(b) number o f those dismissed/ 
Temoved while under detention ana 
reasons therefor in each case ;

(e") w h e t ^  all o f  them have since 
been reinstatea and p iid  their dues;

(d) i f  not, reasons therefor and by 
what t m e  they would be reinstated 
^ d  paid their dues without break 
'j j je r v ic e  or treating them as on duty,

(el whether they would be paid 
full pay for the entire period without 
break in  service, i f  so, when ?

T H E  M IN IS T E R  O F  H O M E  
A p A I R S  (SH R I C H A R A N  S IN G H ) : 
(a According to the information re
ceived from the D elhi Adm inistration 
23 Central Government servants were 
detained under M IS A  at Delhi during 
the Emergency for the reasons indicated 
below :—

(.1) Association w ith R SS  i

(2) Association with Anand M arg i

(3) A ssocatio n  w ith C P irM ) 3

U ) Espionage. j

(<;) A ctivities prejudicial to 
public order 5

(,6) Anti-national activities and 
malpractices . . jr,

(7) Illegal foreign exchange 
activities j

(b) to re). Government have taken 
a decision and orders in this behalf 
have already been issued that all Central 
Government employees who were detain
ed under M IS A  or removed /dismissed 
from service during the Emergency 
for their participation in the activities 
o f the R S SS, the Jamaat-e-Islami, 
Anand Marg, C P  (M L ) and C P I (M'. 
should be reinstated forthwith, that 
the period between the date o f  removal 
from service and the date o f reinstate
ment and the period during which a 
Government servant remained under 
suspension due to this detention under 
M IS A  should be treated as on duty 
purposes o f increment and pension and 
that he should be paid subsistence 
allowance for such period equal to 
50% o f the salary.

G ivernm ent employees involved in  
espionage and rther < bjecti^'nable pnd 
illegal activities are n .t to be reinstated




